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N THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH
AT HYDEKABAD

0.A,No,323/92 Date of Order: 20,4,1992
BETWEEN :
V.G.Raghuna&gén .» Applicant,

AND

1, Govt, of Indis,
rep, by Secretery,
Dept., of Atomic Energy,
Bombay.

2. The Chief Executive,
Nuclear Fuel Complex,

Hyderasbad - 500 762, .. Respondents,
Clunsel for the Applicant .. Mr.G.Bikshapathy
Counsel for the Respondents .. Mr,N.8haskara Rao el Cose
CORAM

HON'B LE SHRI T,CHANDRASE (HIARA REDDY, MEMBER (JUDL, )
- & 5 DY
(Order of the Single Member Bench Geliytred

Hon'ble Shri T.Chandrasekhara Reddy, Member (Judl,) ).
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am
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This is an application filed under Section 19 of
the Administrative Tribunalé Act by the applicant herein
to direct the respondents to promote the applicant as Scientific
Officer(SD) w.e.,f, February, 1992 with all conseguential
benefits and grent @uch other relief'or reliefs as may deem

fit and proper under the circumstances of the case,

The applicant before approaching this Tribunal
had putin a representation dated 27.3.1992 to the Competent

Authority for redressal of his grievance, Admittedly sixmonths

y\-,-.. N -4

:snﬂﬁkm-tlme has not elapsed from the date of the said represen-

tation to the competent authority by the epplicant,

Mr,G.Bikshapathy, Advocate for the applicant
and Mr,N.Bhaskara Lkao, $tancding Counsel for the reSpondents
ere present, Heard both smdeu. We are of the opinion that the
would
interests of the JustlcéZf:)betterw #}SerVe&;f a direction is

given to the respondents to pass final orders on the said

representation within reascnable time,

pout”
ﬁ*g}_Jgi:j'AS a matter of Mr.N,Bhaskara Rac submitted
that &he representztion of the applicant cdated 27,3,1992
S LA, ==

would be disposed of w;thin[fortnlght

Hence we direct the respondents to dispose of

—

U}
the representation of the spplicent dated 27.3,1992 bygm“h\‘

.
e o it

passing final orders within 2 months from the date of the

communication of _the order. If the applicant continues to be
by the 5814 final OrdeIs, ... .7
aggrieved/the applicant would ba’at llberty to approach this
o
Tribunsl afresh in accordance with law,

As an interi s a
i m measure and toggig%ggg tbe
interest of the &pplicant we direct the respondents not to

make any pramotions to the post of Scientific Officer (D)




until the said representation-of the applicant is decided

and final orders are passed thereon,

With the said directions and interim relief

this OA is disposed of with no order as to costs,
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A (T.CHANDRASEKHARA REDDY) _#°.
- ' Member (Judl, ) i

A
'“.//> Dated : 20th April, 1992

(Dictated in the Open Court)

To
1. The Secretary, Govt. of India,
Dept. of atomic Enexgy, Bombay.

2. The Chieft Executive Nuclear Fuel Complex,
,  Hyderabad~ 762,

3. One copy to Mr,.G,Bikshapathy, advocate, CcAT.Hydl.
4, One copy to Mr.N,Bhaskar Rao, Addl .CGSC.CAT.HW.
5, One spare._copy,
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THE HON'BLE MR <.

ND

- THE HON'ELE MK.R.BALASUBRAMANIAN:M(A)

THE HOWN'BLE MR.,T,CHANDRASEKHAR REDD¥ 3,
| MEMBER(JUDL)

THE HON'BLE Mk.Jd.J., ROY : MEMBER({JUDL)

Datedsjo - Q -1992,

ORBER-/ JUDGMENT

R.A./C.A./M.A,No.
in
O.A.No. 32| qL—

T.AN0, (W.P.No. )

Admittled and interim directions
issue .

Disposed of with directions
Dismisded as_WitHdrawn
Dismisped for Default,
MJA.Ofdered/Re jected.

No order as tc costs,
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